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,;.o l)S PYBI.I,JHSU IN. EAU II.JcotiON .aU&J .of THa Gf,~i1Ti oP._l,N.Pl..A 
...... 

OOVERNMSNT Of INDIA 
tAlNlSTRY OF PULANCE 

( DBPARTMENT OP RtiVSNUB) ...... •.• 
New Del hit the~ January, 1986. 

tfOII flfiA:r.lmio 
IN CX>Mi- TAX 

"" No. C. SS'-\ ( P.No. ~3/30/85-ITA.II) a In conti ~u ation of this 0 ffice 
Notification No.57i3 (f.No.203/80/84~ITA.ll). dated 23"4.1984, it is 
hereby notified for general. information that the Institution mentioned 
Jielow has been a'p%0ved by Department of Science & Technology, New 
D~lh1t the Prescribed Authority for the purposes of clause (11} of 
sub-section (1) ·of Section -35 (Thirty f1Ye/One/Two) of th9 Income-tax 
Act, .19.61 read with Rule 6 of the Income-tax Rules, l962under·the 
category •Association• subject to tho folloWing condltionaa- · 

1) That.llal• MandlrRosearch foundation •. Madras w11i maintain 
a separate aecount of thesum& received by it fo.r sciont1fic 
tes.eaX'Ch• 

11) · that the said Poundation will furnish annual returns of 
its sci enti fi~ research ac t1 vi t1 es to. the Prescribed 
AUthority for every financial year in su~h forma as may 
pert a1 d dO Will and 1 n.timated to them. for this purpose by 
30th April eaeh year• 

111) That the said Lioundation wll.l submit to the PreSCJ.'ibed 
Authority by 30th June each year a copy of their audited 
annual account a shD wing their to tal 1 nco me and e"xPendi ture 
.and. balance sheet at»WS.ng its assets liabilities with a 
copy of each of these documents tQ the concerned 

iv) 

. Co mm1 sst.on•r of I ncome-taa. 
. . 

That the said Poundatfon will apply to Central Board of 
Direct Taxes. Mi n1 stry of Pin ance, (Department of Revenue), 
New Del hi 1 3 n'O nths in advance before the expiry of the 
approval for further extensS.on. Applications received 
after the date of expiry of appl"OVal are liable to be 
rejected. 

· • ' "Bala'Mandir lle••a·:rch Foundation, 126,. G.N·. Chetty Road 1 

·,~[' ~- " ~ro 
c~ ... 

T. Nagar. Madras-6oO 017 "• 

This Notification is effective for a period from 1.4.1985 . '"" ~ 

to 31.3.1987. 

c ( Gi ri sh .0 ave ) 
Under iecretary to the Go vemmen t of India 

~ 

I ~i'i\\ixx·i · 
1'•. 

\ 
' 
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3. DIVlDEND INCOME 

Statement of dividends 

(i) Name of the company; (ii) Number of shares; 
(iii) Gros~ amount of dividends; (iv) Tax deducted 
at source. 

4. INCOME FROM HOUSE PROPERTY : 
General particulars 

, (i) Location of property; (ii) Annual municipal 
valuation. 

5. CAPITAL GAINS 

General particulars 

(i) Desc~iption of asset; in case of immovable pro­
perty locatiOn th~reof; (ii) Date of acquisition ; 
(iii) Date of transfer; (iv) Name and address of the 
transferee; indicate relationship or .connection· if . ' any, with the asse~see. 

6. GENERAL : 

In the case of individuals and Hindu ~r:divided 
families, attach a statement containina details of 
items of expenditure and investments, ~ach exceed­
ing Rs. 10,000 (other than expenditure incurred and 
investment made for earning the income). 

7. DOCUMENTS~INl<'ORMATTON MATERIAL 

TO COMPUTATION OF INCOME : 

~· A statement giving particulars of income to 
which the provisions of Chapter XII-A apply should 
be attached. · 

II. If the assessee has any income by way of inte­
res~ on tax-free securities or any other income on 
which. a rebate of tax is admissible or has income 
which is included in the total income on which 
double taxation relief i:; claimed under section 90 or 
91, the assessee should 2:ive elf-tails thereof 1n a 
separate statement.": ~ · 

(4) in Form No. 3A,-­

(a) in Part T,-- . 

(i) in items 3, 7 and 13, the mark "t" 
occurring immediately before those items 
shall be omitted ; 

(ii) Note occurring at the erid shall be ;)mit­
ted; 

(b) or Notes, the following Notes shall be 
substituted, namely :-

"NOTES 

A statement sliowinq comoutation of ircome under 
each head of income along 'with the folfowinQ U:1Iti­
cu]ar~. statements and documents mm· be furnished 
with tfie return, 1-iamely :- -

1 . INTEREST ON SECURITIES 
General particular~ 

(i) Particulars oc securities ; ( ii) Face valne ; 
(iii) Gross amount oF in~erest due or received 
during the year (give serarate details re2:ardimr Gov­
ernment Securiti~s and debentures and. other secu­
rities) ; (iv) Amount of tax deducted at sources ; 

( v) Remarks, e.g., in the cas,;: of a tax-free sewnty 
enter the word. ~Tax-free''. '~ · · 

2. INCOME FROM HOUSE PROPERTY : 

General particulars 

(i) Location of the property ; (ii) -Annual munici­
pal valuation. 

3. PROFITS AND GAINS OF BUSINESS OR 

PROFESSION : 
' 

A General particulars 

(i) Name in which business or profession is 
ed on; (ii) Addw;s of principal place of business 
profession ; (iii) Names and addre·sses of 
(iv) Nature of business or profession; (v) 
of accounting, state whether mercantilejcashlmixed; 
(vi) Method of stock valuation. . 

B. Particulars in re>pect- of rlepreciation nllcwance 
and investment allowance 

(i) Description of assets (in respect of building, 
indicate whether the building is taken on lease or 
is owned by the nssessee); (ii) Written down value 
of existing assets; (iii) Actual cost of assets acquired 
during the previous year: .(iv) Capital expenditure 
,on additions or alterations; (v) Period of user (only 
where return relates to asse~sment year 1969-70 .or 
any earlier year); (vi} Amount of moEeys payable 
rind '''"P value in respect of. a"cts sold, cUsca;d,d, ,.::. 
demollshed or dc~troyed; (vu) Amour,t on whJch. · 
depreciation is allowable [total of items ( ii) to (ivJ­
exclusive of amotmts relatinq to assets referred to 
in item (vi)]; (viii) rate of depreciation; (ix) totnl 
number of -days worked (to be furnished only if · · 
extra shift allow~nce is claimed); (x)' total numberA~-· 
of days worked-double shift and triple shift (to be 
furnished only if extra shift allowance is claimed) ; 
(xi) Depreciation claimed-( a) initial depreciation, 
(b) normal depreciation (including extra depreciation...ir 
for approved hoteb), (c) additional depreciation'~ 
(d) extra shift allowance--double shift and triple 
shift; (xii) Tota1 depreciation; (xiii) Iiwestment 
allowance claimed (also indicate rate); (xiv) Re­
marks (indicate the amount of initial depreciation. 
investment allowance or development- rebate allowed 
in respect of the a'>ct in an earlier year). 

4. DIVIDEND INCOME 

Statement of dividends 

(i) Name of the wmpanv; (ii) Nur.1ber of shares: 
(iii) Gross amount of dividends; (iv) Tax deducted 
at source. 

5. CAPITAL GAINS : . 
General particulars . 

(1.') Description of a~set: in case of immovab.e _ 
property, location thereof; (ii) Date of acquisitimt· · 
(iii) Date of tramfer; (iv) Name and address of <h_ 
transferee, indicat~ relationship or connection, if 
any, with the asses~ec. · 

6. DOCUMENTS:lNFORMATrON MATERIAL ... 
TO COMPUT A TTON OF INCOME : 

I. A statement indicating the manner in which 
the aggregate arnotrnt of deduction h2c; heen restrict­
ed under section t'C\VVA should be attached. 
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(iii) Date of transfer; (iv) Name and address of the 
tra'flsfcrec including relationship or connection, if any, 
with the ass~ssee. 

7. GENERAL : 

In the case of individuals and Hindu -undivided 
families, attach a statement containing details of 
items of expenditure and investment'> each exce:eding 
Rs. 10,000 (other than expenditure incurred and · 
.investments made for earning the income). 

DOCUMENTSIINFORMATION MATERIAL 
TO COMPUTA TTON OF INCOME : 

·I. Statement giving particulars o~ income to which 
provisions of Chapter XII-A apply. 

II. If regular books of accounts are maintained, 
copies of·:-

(a) manufacturing account, trading account, 
profit and loss account pr income and ex­
penditure account or any other similar ac­
count and balance sheet. 

(b) in the case of-

(i) a proprietary business or profession, the 
personal account of the prcpriet or; 

(ii) a firm; association of persons or body 
of individuals, personal account of the 
partners qr members; 

(iii) a partner or member of a firm, associa­
tion of persons or body of individuals, 
his personal account in the firm, asso­
ciation of persons or body of individuak 

(c) where the account<; of the. assessee have 
been audited, copies of the audited profit 
and loss account and balance sheet and 
the auditor's report. · ;_. ·. 

•· :;./ III. If regular books cf account are net maintain­
ed, attach a ~tatemcnt indicating the amounts of 

. turnover or gross receipts, gross profits, expenses and 
net profit of the hm;incss or profession and the basis 
on which such amounts have been computed and 
disclosing the amounts of the total sundry debtors, 
sundry creditors, stock-in-trade and cash balance 
as at the end of ihe previous year. -

TV. JF the. accounts have been audited as required 
under section 44A3, report of such audit torrethcr 
with requisite particulars should be attached. ~ 

V. Additional information to be furnished by asses­
sees engaged in c~ntract work : 

(a) Tf the va1ue of materials suoplied by the 
person with whom the contract 'l'.'as made 
or the amount of ~ecurity deposi! f 0ut of 
the payme11t due for wo~k done) retained 
by him hs not been included in the rrross 
receints c:howr:. nlease attach a statement 
showing the value of m3.terials and the 
amount of security deposit. 

(b) Plea~e 1.ttach a statement indicatinr- as to 
wheth(?;- infnrmatinn re£'lrding: huildinQ: nr 
supply contracts has been furnished !o the 
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Income-tax Officer conrerned under section 
28SA. -

VI. Additional information to be furnished by pro­
ducers of cinematograph films : Please indicate 
whether the statement of payments to persons e~ 
gaged in the production of cinematograph films has 
been delivered to the Income-tax Oft:icer concerned 
under section 2b5B. 

VII. Particulars o£ a-p.y pruvisicnireservejother ex­
penditure which is not allowabl,e under sections 28 
to 44C. 

VIII. If the asse;see has any income by way of 
interest on tax-free securities or any other income 
on which a rebate of tax is admissible. or has income 
·which is included in the total income on which 
double taxation relief is claimed under section 90 or 
91, the assessee should give details thereof in a 
separate statement.'•; 

(3) in Form No. 3,­

(a) in Part I,-

. (i) in items 2, 4 and 5, the mark "t" occurr­
ing immediately before those items shall 
be omitted; 

(ii) Note occurring at the end shall be omitted; 

(b) in. Annexure A, in Part II, in item 3,­

(i) sub-item _(d) shall be emitted; 

(ii) for the brackets, letters and word "(c) 
and (d) '', the word, brackets and letter 
"and (c)" shall be substituted; 

(c) for Notes, the following: Notes shall be 
substituted, namely :-~ 

"N011ES 

A statement showing computation of income under 
each head of income along with the following parti­
culars, statements ::md documents may be .furnished 
with the return, namely :-

1. SALARIES : 

Particulars of salary includin£: arrears or advance 
of salary, payme.nt received in respect of any period 
o~ leav~ not availed of, bonus, wages fees, · pension 
(mcll!dmg commuted value of pension), annuity and 

· gratUity due, paid or allowed during ,the previous year 
and house rent allowance or other cash aJlowances! 
payment a'nd perquisites to the extent these :lre not 
exempt from tax. 

2 .. INTEREST ON SECURITIES 

General particulars . 

... (i) Particulars of secnritie:;; (ii) Face value; 
_(m) Gross .amount of intere<;t due cr received during: 
the year (giVe sepante details rteardin!! Government 
S~curities and de~cnturcs and ~other~ securitie~): 
(Iv) ~mount of tax deducted at source: (v) Remarks 
e.Q: .. 'n the case of tax.free securiiv. enter the word. 
"Tax-free", '· · · · 
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l. INTEREST ON SECURITIES einematogp1ph 1llms hag *n delivered to 

the Income-tax Officer concerDcd unde.r 
section 285B. · 

III. Particulars of any provisionjreservejother ex• 
penditure which is not allowable under sections 28 
to 44D. · 

IV. If the assessee has any incc,me by way of 
interest . on tax-free securities or any ether income 
on which a rebate fe-r tax is admissible or has income 
which is included in thl! total income 0n which double 
taxation relief is dahned under section 90 or 91, the 
assessee should give details thereof in a separate 
statement. 

V. In the case of a company, other than a foreign 
company which has not made the prescribed arrange­
ments for the declaration and payment of dividends 
within India, the fallowing particulars regarding di­
vidends declared may be furnished in a separate 
statement, namely :-

(a) Date of :mnual general meeting before 
which the account<> of the previous years 
were laid (if hel~ before furnishing this 
return); 

(b) amount of dividenJ dedared at the said 
general meeting; 

(c) amount of dividends declared, di.stributed 
or paid during the previous year--(i) divi­
dends declared at the annual general meet­
ing with the date of the meeting, (ii) deem­
ed dividends within the meaning of section 
2(22), (iii) interim dividends-section 
3(b)."; 

(2) in Form No. 2,­

(a) in Part. I,--

(i) in items 2, 5 and 6, the mark "t" occurr­
ing immediately before those items shall 
be omttted; 

(ii) Note \lccurring at the end shall be omi­
tted; 

(b) in Anne·~:ure D, item 8 shall be omitted, 
and items 9 and 10 shall be renumbered as 
items 8 and· 9, respectively ; 

(c) for Notes, the following Notes shall be sub­
stituted, namely :-

"NOTES 

A statement showing computation of income under 
each head of income along with the following parti­
culars statements ailJ documet~ts may be furnished 
with the retum, namely : 

1. SALARIES : 

Particulars of salary including arrears or advance 
of salary, (payment received in respect of any pe~od 
of leave not avalled of, bonus, wages, commJs.ston, 
fees pension (including commuted value of pension), 
ann~ity and gratuity due, paid or allowed durin~'the 
previom year and }-,ouse rent allow~~ce cr , other 
cash allowanceslpaymento; and perqmsJtes to the ex­
tent these are not exempt from tax. 

General particulari 

(i) Particulari of securities; lii) Face value; 
(iii) Gross amount of interest due or received durintJ 
the year (separate details regarding Government 
Securities debentures and other securities to be 
given); (iv) Amount pf tax deducted at source ; 

· (v) Remarks, e.g., in the case of ta."{-free ~ecurities, 
enter the word "Tax-free". 

3. INCOME FROM HOUSE PROPERTY 

General particulars 

(i) Location of property; (ii) Annual muniaipal 
valuation. 

4. PROFITS AND GAINS OF BUSINESS OR 
iPROFESSION · 

A. General particulars 

(i) Name in which business or profession is carri­
ed on; (ii) Address of principal place of business 
or profession; (iii) Nameo; and addresses of branches; 
(iv) Nature of business or profession; (v) Method 
of accounting-mercantilejcash!mixed; (vi) Method 
of stock valuation. 

B. Particulars in respect of depreciation allowance 
and investment of allowance 

(d) Description of assets (in ref>pect of building, 
indicate whether the building is taken on lease or is 
owned by the assessee); (ii) Written down value of 
existing assets; (iii) Actual cost of assets acquired 
during the previous year; (iv) Capital expenditure 
on additions or alterations; (v) Period of user (only 
where return relates to assessment years 1969-70. or 
any earlier year); (vi) Amount of money~ payable 
and scrap value in respect of assets sold, discarded, 
demolished or dec;troyed; (vii) Amount on which 
depreciation is allowable [Total of items (ii) to (iv) 
exclusive of amounts relating to assets referred to in 
item (vi)]; (viii) Rate of depreciation; (ix) Total 
number of days worked (to be furnished only if extra 
shift allowance is claimed); (x) Total numher of 
days worked-double shift and triple shift (to be 
furnished only if extra shift .allowance is claimed); 
(xi) Depreciation claimed-(a) initial depreciation, 
(b) normal depreciation ( includin.g. extra depre~ia~ion 
for approved hotel), (c) add1t10n~l deprectat~on, 
(d) extra shift allowance -double sh1ft and tr1ple 
shift· (xii) Total depreciation~ (xiii) Investment 
allo~ance claimed (also indicate rate); (xiv) Re­
marks (indicate the amount of initial depreciation, 
investment allowance or developmen~ rebate allowed 
in respect of the asset in ar. earlier year) .. 

5. DMDEND INCOME 

Statement of dividends 

(i) Name of ~he comoanv; (ii) Number of ~hare<~~ 
(iii) Gross amount of dividends: (iv) Tax deductet.\ 
at source.( 

6. CAPITAL GAlNS 

General particulars 

(i) Description of asset; (ii) Date of acquisition, 
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("i (ii) Note occurring at· the cn4 &1Wl be omi-

(b) 

(c) 

tted; 

in Al;tnexurc C, item 8 shall be 9mitted, 
and item 9 shall be renumbered aa item 8; 

for Notes, the followin~ Notes ahall be 
substituted, namely :--

"NOTES 

A statement ~bowing computation of income under 
each head of income along with the following parti­
culars, statemen.ts and documents may be furnished 
with the return, namely :-

. INTEREST ON SECURITIES 

General particulars 

(i) Particulars of securities; (ii) Face value; 
(iii) Gross amount of interest due or received dur­
ing the year (give s~parate details regarding Govern­
ment securities; and debentures and other securities); 
(iv) Amount of tax deducted at ~ource; ( v) Remarks, 
e.g., in the case_ of a tax-free security, enter the word 
"Tax-free". 

2. INCOME FROM HOUSE PROPERTY 

General particulars 

(i) Location of the property; (ii) Annual muni­
• cipal valuation. 

• ""'3. PROFITS AND GAJN~ OF BUSINESS OF 
!PROFESSION : 

A. General particulars 
\ 

(i) Name in which business or profession is carri­
ed on; (ii) Address of principal p1ace of busjness or 
profession; (iii) Names and addresses of Branches ; 
(iv) Nature of business or profession; (v) Method of 
accounting : please state 'Whether mercantilelcash! 
mixed; (vi) Method of stock valu~tion. · 

B. Particulars in respect of depreciation Allowance 
and investm~nt allowance 

. -~ i) Description of a~~et~ (In respecr of building, 
mdtcate whether the bmldmg is taken on lease or 
owned by the assessee); (ii) Written down value of 
exis.ting assets; (iii) Actual cost of assets acquired 
,dunng . t~e prevtous ~ear; (iv) Capital expenditure 
on additions or alterations; (v) Period of user (on1y 
where return relates to assessment year 1969-70 or 
any earlier year)_; (vi) Amount. of 111oneys payable 
and s~arp value m respect of assets sold, discarded, 
del1loltshed or destroyed; ( vjj) Amount on which 
depre~iation is allowable ftotal of items ( ii) to (iv) 

4 ~xclustv~ of aii'!~unts relating to assets referred to in 
. Item (vt)l; fvm) Rate of depreciation: (ix) Total 

number .of days worked (to be furnished onlv if 
extra sh1ft allowance is claimed): (x). Total number 
of d~vs worked-coubie shift ~md triple ~hift (to be 
fu~tshed on!v .if extr~ shifts allowance i~ claimed): 
(xz) Deprectatwn cla1med-(a) initial depreciation: 
(b) normal depreciation (including extra deorecia­
t~on for aporoverf hotels), (c) additional denrecia­
tton. ~d) e'!C!:a ~hift aJiowancf'.--<loubJe shift and tri­
ple_ shift; (xn) Total deprec;ation; (xiii) Investment 
allowance claimed (also indicate rate); (xiv) Re-
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lliarb (indicate t.ho amount of initial depreciation, 
inveitment allowance or development 1ebato allowed 
in respect of tlie- assets in au earlier year). 

4. DIVIDEND INCOME 

Statement of dividends 

(i) Name of the company; (ii) Number of shares; 
(iii) Gross am~mnt of dividends; (iv) Tax deducted 
at source. -

5. CAPITAL GAINS 

General particulars 

(i) Description of aJset; in case o~ immovable pro­
perty location tllereof; (ii) Date of acquisition; 
(iii) Date of transfer; (iv) Name and address ~f 
the transferee; indicate relationship or connection; if· 
any with the assessee. 

6. DOCUMENTS!INFORMATION MATERIAL 
TO COMPUTATION OF INCOME : 

I. .A statement indicating the manner in which the 
aggregate amount of deduction has been restricted 
under section 80VV A should be attached. 

II. (a) Copies of manufacturing account andJor 
trading ·-tccount [recast if necessary, to 
show opening stock, purchases (less _ re­
turns), ::;ales (less returns), and closing 
stock], profit and loss account/income and 
expenditure accountjany other similar ac­
count and balance sheet [If accounts have 
been a.tdited, copies of audited accounts 
should be attached along with a copy of the 
auditor's report. If an audit of cost tiC­

counts of the company has been conducted 
under section 233B of the Companies Act, 
1956 ( 1 of 1956), a copy of the auditor's 
report ~;hould also be attached], and ccpies 
of personal account> Qf the directors should 
be attached. If the accounts are audited 
under section 44AB. the rC'port of such 
audit together with the requisite particulars 
should be attached; 

(b) Additional information should be furnished 
by companies engaged in contract work as 
under:-

(i) If the vaiue of material~ supplied by the 
person vnth whom the contract was made 
or the an:ount of security deposit (out 
of payment due for work done) retained 
by htm, ha; not been included in the 
gross recei~ts shown, please attach a 
s!atemcnt !'hawing the value of mate­
nal> and amount of ~ecurity deposits . 

(ii) Please atta::1 a statement indicatinl! as 
~o whether information regarding: build· 
m~ or supplv c'mtracts has been furnish-

" ed to the _Jncr:·rne-tax Officer concerned 
under sectmn 285A. 

(c) Additional information to be furnhheo bv 
!'ro~ucers ·1f dnemato2raph film~ : Ple?.~e 
mdtcate whether the .statement of payments 
to persons engaged m the production of 
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